IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
PRINCIPAL BENCH

(IB)-132(PB)/2017

IN THE MATTER OF:

Punjab National Bank ....  Applicant/petitioner
Vs.
Samtel Color & Ors. ....  Respondents

Order under Section 7 of Insolvency & Bankruptcy Code, 2016

Order delivered on 23.01.2018

Coram:
CHIEF JUSTICE (Retd.) M.M.KUMAR
Hon’ble President

Sh. S.K. Mohapatra,
Hon’ble Member (T)

For the Applicant/petitioner
For the Respondent

ORDER
Report by the RP has been filed with regard to first and

second meetings of the Creditors. The same is taken on record

subject to just all exceptions. <dl—
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(CHIEF JU"S‘TICE M.M.KUMAR)
PRESIDENT

(S.K. MOHAPATRA)

MEMBER(TECHNICAL)
23.01.2018
V.Sethi



